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MR, SPEAKER : Will he now kindly 
resume his seat? I am on my legs, At the 
introduction stase he cannot 110 into the 
merits of the Bill. He can refer only to the 
constitutional points at this stage, But he is 
discussing the merits of the Bill for which 
this is not the occasion. 
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f~l  rrl<T ~ ~If ('f1fTlf rrrlTf,ifiT ~ f r~ 
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CjfFfT t I 

~ 'li"T I!l!" r~ rn ~ f<'l't; l<il: forit-
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MR. SPEAKER: The question is : 

"That leave be Fanted to introduce a 
Bill further to amend the Customs Act, 
1962," 

The mOlio" "'as adopted. 
SHRJ P. C. SETHI: J introduce· the 

Bill. 
MR. SPEAKER : Now statement by 

Shri Morarji Desai regardinll Ordinance. 

SHRI P. C. SETHI: Sir, it has already 
been laidt on the Table. 

12.18! hrs. 
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SHIPPING (SHRI RAGHU RAMAIAH) : 
I bel to move for leave to introduce a 
Bill further to amend the Delhi Motor 
Vehicles Taxation Act, 1962. 

MR. SPEAKER : The question is : 

"That leave be granted to introduce a 
Bill further to amend the Delhi Motor 
Vehicles Taxation Act, 1962." 

The motion '1'0'< odopted. 

SHRI RAGHU RAMAIAH 
ducct the Bill. 

12.19! brs. 

I intra· 

REGISTRATION OF BIRTHS AND 
DEATHS BILL-Celllld. 

Duty of certain per.tOn.' to nmi/I' hirlh 
and drath.1 alld to o.rti/l' call.!C of death. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY) : On behalf of Shri 
Y. B. Chavan, I beg to move: 

"That the debate on the Bill to provide 
for the regulation of registration of births 
and deaths and for matters connected 
therewith, as passed by Rajya Sabha, 
which was adjourned on the 14th Novem-
ber, 1968, be resumed now." 

When the Bill was being considered on 
the 14th November last, some han. Members 
objected to the word "swee!"',' mentioned 
in sub-clause (I) of clause 10. 

It was said that this word denoted a 
particular community and that we should not 
impose a statutory obliption upon this 
community. In the Hindi translation of the 
Bill the word "sweeper" was translated as 
"Bhanai" and Bhansi is notified as a 
Scheduled Caste. 

12.11 brs. 

[MR. DEPUTY-SPEAKER in the Chair]. 

In deference to the feelings expressed by 
han. Members we have now come out with 
an amendment, amendment No.8, dropping 
the word "sweeper" from the Bill. 

SHRI SEZH1Y AN (Kumbakonam): For 
the word "sweeper" what word have you put 
in ? 

SHRI K. S. RAMASWAMY: We 
are completely omitting sub-sub-clause (ii) of 
sub-clause (I) of clause 10. That was the 
main objection with regard to clause 10 of 
Bill. As we his are now taking away that 
word, I ho!"" han. Members will agree to the 
other portions of the Bill. I, therefore, 
request that consideration of the Bill be 
resumed. 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That the debate on the Bill to provide 
for the regulation of registration of births 
and deaths and for matters connected 
therewith, as ~ssed by Rajya Sabha, 
which was adjourned on the 14th Novem. 
ber, 1968, be resumed now." 

DR. RANEN SEN (Barasat): Sir, 1 
want to draw your attention to certain facts 
in regard to this Bill. It is not a fact that 
earlier, when this Bill was being discussed, 
certain Members only objected to the use 
of the word "swee!"'r" in the Bill. If I 
remember correctly-and the other Members 
here will bear me out-most of the Members 
had raised many very important points !"'r· 
taining to this Bill and the han. Minister got 
the discussion adjourned saying that Govern· 
ment would go into the details of the thing 
and bring forward adequate amendments to 
improve the Bill. Members were in favour 
of such a Bill as a positive thina; only, 
aertain lacunae were pointed out. Now, we 
see that he has accepted only eoe amendment 
which he has placed before the House. The 
Government has not paid any attention to 50 

tlnlrod~ with the rewmmendation of the President. 


